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SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (Givil) No(s) .
14238/ 2014
(Arising out of inpugned final judgnent and order dated
30/ 04/ 2014 in WP 9226/ 2014 passed by the H GH COURT OF
MADRAS)
V. PREMNATH & ORS. Petitioner(s)
VERSUS
CHAI RVAN, MCI & ORS. Respondent s( s)
W TH
SLP(C) No. 14252/2014
(Wth Prayer for Prayer for InterimRelief and Ofice Report)
Date : 02/06/ 2014 These petitions were called on for hearing
t oday.
CORAM :
HON BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR, JUSTI CE C NAGAPPAN
[ VACATI ON BENCH|
For Petitioner(s) M. R Venkatramani, Sr. Adv.
In SLP 14238/ 2014 M. R Anand Padnmanabhan, Adv.
M. Romi | Pat hak, Adv.
For M. L.R Singh, ACR(Not present)
For Petitioner(s) M. V. Karthik, Adv.
In SLP 14252/ 2014 M. Kennedy R, Adv.
For M. L.R Singh, AOR(Not present)
For Respondent (s) M. Vikas Singh Jangra, Adv.
Signature Not Verified
UPON hearing the counsel the Court made the follow ng
Digitally signed by
ORDER
Parveen Kumar Chaw a
Date: 2014.06. 03
16:30:31 I ST
Havi ng heard | earned counsel for the petitioners,
Reason:
we find no good ground to interfere with the inpugned order
in exercise of our jurisdiction under Article 136 of the
2
Constitution of India.
Despite t he fact t hat we have chosen not to



interfere with the inpugned order, we consider it just and
appropriate to expressly gr ant liberty to t he students
admtted to t he acadeni c cour ses, i.e., for t he years
2011- 2012 and 2012-2013 to seek compensation for the w ongful
adm ssion granted by the respondent-Medical College, as al so
to initiate crim nal pr oceedi ngs agai nst t he
respondent - Medi cal Col | ege.

Wth the aforesaid observations, the special |eave

petitions are dism ssed.

( PRAVEEN KUMAR CHAWLA) ( PHOOLAN WATI ARORA)
COURT MASTER ASSI STANT REG STRAR



